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[ RAJYA SABHA ]

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by hon. Member, Shri Kartikeya Sharma: Shri A.A. Rahim (Kerala),
Shri Ram Chander Jangra (Haryana), Dr. John Brittas (Kerala), and, Shri R.
Girirajan (Tamil Nadu).

Demand to revoke delisting of Indian Seafood Companies from EU and export
restrictions to the Customs Union (Russian Federation) and United Kingdom

SHRI MASTHAN RAO YADAV BEEDHA (Andhra Pradesh): Mr. Deputy Chairman,
Sir, | rise to draw your attention to a grave issue concerning demand of Indian fish and
shrimp export companies for revoking the delisting of Indian seafood companies from
European Union, export restrictions for the Customs Union (Russian Federation) and
the United Kingdom, and, significant challenges being faced by the shrimp industry
currently.

Sir, for decades, the Indian shrimp industry has been a substantial contributor
to the India’s economy. The European Union remains one of the most promising
markets for Indian seafood, particularly, the shrimp, with its steady demand playing a
crucial role in securing valuable foreign exchange for India.

Seafood Exporters Association of India has appealed several times to the
Government, explaining all the facts for relaxing Indian seafood companies from
‘suspension orders’ imposed since 2017 by the European Union authorities on Indian
seafood exporters. It is to inform that no further action has been taken by the EU
authorities to restore the EU status for the delisted Indian shrimp companies.

Some of the companies were already approved to export to the Customs
Union (Russian Federation) by the Export Inspection Council (EIC), India. The said
companies are not yet listed in the Federal Service for Veterinary and Phytosanitary
Surveillance (FSVPS) approved establishment list at Customs Union (Russian
Federation). On account of this, the approved companies are unable to export to
Customs Union.

Some of the EU delisted companies have been re-listed by the United
Kingdom Health Authorities in their official websites on 30™ January, 2023. However,
these re-listed companies are not yet permitted to export to UK as the decision is still
pending with the UK Government for further clearance. Hon. Chairman, Sir, it is well
aware that during the pandemic situation, shrimp exporters faced several problems
like congestion in operating ports at destination, etc. In this crucial situation, if
permissions are granted to the seafood exporters for exporting to European Union
countries, Customs Union (Ruseian Federation) and the United Kingdom, it will be an
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added advantage to the Indian exporters and to earn the foreign exchange to our
country. Hence, the hon. Chairman is requested for compassionate and urgent
intervention to resolve the delisting matter for restoring delisted shrimp export
companies to export shrimp consignments to European Union countries, UK and
Russia for enhancing the market opportunities, strengthening the industry’s global
reach and supporting the sustainable growth of Indian Seafood exports with key focus
on shrimp. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Masthan Rao Yadav Beedha: Dr. Fauzia
Khan (Maharashtra), Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala),
Shri Prakash Chik Baraik (West Bengal) and Shri A.A. Rahim (Kerala).

Now, Shri Satnam Singh Sandhu on ‘Concern over Increasing Cases of
Grabbing of NRIs’ Properties in our Country’; not present. Shri Sanjay Singh on
‘Concern over Social and Economic Conditions of Sick Workers of Coal India’.

Concern over social and economic conditions of sick workers of Coal India
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